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The motion was adopted.

THE DEPUTY CHAIRMAN : We shall
now take up clause-by-clause consideration
of the Bill.

Clauses 2 1o 4 were added 1o the Biil

Clanse 1,
Title

the Enaciing Formula, and rhe
were added to the Bill.

SHRI PABAN SINGH GHATOWAR :
Madam, T bee 1o move :

“That the Bill be passed.”

The qucstion was pur and the moion was
adopted,

I STATUTORY RESOLUTION SEEKING

DISAPPROVAL OF THE OILFIELDS

(REGULATION AND DEVELOPMENT)
AMENDMENT ORDINANCE. 1993

1. THE OILFIELDS (REGULATION
AND DEVELOPMENT) AMEND-
MENT BILL. 1993,

THE DEPUTY CHAIRMAN
have got one
it and after that we have something else.

You

AT ATER, AT THAT AT qA FAA

sto fadsa wwe da (7o7 WqW):
ST ATIFT FFH S |
THE DEPUTY CHAIRMAN : Why do

you want to oppose everything 7 In any
case, you can speak if you like.

DR. JINENDRA KUMAR
Within one and a half hoursy ?

JADN

THE DEPUTY CHAIRMAN : The total
time is one and a half hours including your
moving the Resolution, its disapproval and
reply and tha: will definitely cut every-
body's time including the Member who is
speaking from your party.

DR. JINENDRA KUMAR JAIN
Madam, don't you trust my obedience ?
Every time, you say, “I obey.”

THE DEPUTY CHAIRMAN : You will
obey, 1 know. So, please withdraw it.
Don't move.
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Madam, T beg to move :

“That this House disapproves of the
Qilfields (Regulation and Development)
Amendment Ordinance, 1993 (No. 19
of 1993) promulgated by the President
on the 30th Januwary, 1993.

Madam, before I rose to move this Reso-
lution, T had a lot of hesitation for personal
reasons. Captain Satish Sharma who is
moving the Bill and who is the Minister
is a good person. He belongs to this
House. He has become a Minister for the
first time and this is his first Bill thai has
come to this House. 1 wanted to congra-
tulate him and 1 wanted to compliment

him (Interruptions)
SHRI V. NARAYANASAMY (Pondi-
charry) : By moving the Resolution ?

DR. JINENDRA KUMAR JAIN
And that was the hesitation I had as to
how 1 would still get up and move a
motion of disapproval for such a good
friend of mine. But in the national inlerest,
Madam_ I have got up and 1 want to place
before you and for the consideration of
my dear friend, Captain Satish Sharma,
whom I respect very much, and for the
consideration of this House some of the
points that T have before this legislation is
enacted.

Madam_ there is a relationship belween
Parliamen: and Government and it has
been well set. The relationship is that
Parliament makes a law. The guidelines in
accordance with the law are then issued
by the Ministries and the officials function
as per those guidelines. This is the set!led
understanding. Madam, what has happen-
ed in this legislation is the reversal of this
relationship and that has pained me. And
if we see the Sta'ement of Objects and
Reasons, the whole thing has started with
the Government tuking a decision on 21st
December 1990 that they should revise the
price of crude oil for a certain period.
They set wup a Committee and this
Eswaran Committe: made some recom-
mendations and the Government considered
these recommendations and accepicd them.
After accepting the recommendaticns, the
Government realised that this ceanot be
done as per the provisions of the Act. So,
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they took arliament for granted, issued
an Ordinance and sought to imiplemeit
whatever they thought was the right deci-
sion. Madam, I am not going into the
merits or demerits of the recommendations
made by that Committee which were
sought to be implemented by the Govern-
ment by issuing this Ordinance. That is
a separate issue altogether. But 1 must
point out to the parliamentarians that our
role is so much reversed. This tlouse of
Parliament is being so much taken for
granted that a Committee of Dureaucrats
could decide whatever they thought fit.
They thought that whatever they decided,
that would be the law and if the existing
law did pol permit, they would issue an
Ordinance and Parliament would have no
option but to pass it. 1 am pained at this
reversal of roles between this Parliament
and the executive. This has pained me and
motivated and inspired me to move this
motion of disapproval.

Madam, | need one clarification.
There is an increase in royalty. that one of
the regulations of this Bill has provided.
It is their decision. But T would like to
know {rom the hon. Minister as to who
will share this incremental burden. Prices
of petroleum prodﬁcls in our couniry are
arleady among the highest in the world.
I would like to know whether you are
going to pass this incremental burden on
to the consemer or who will share this,
who will bear the brunt of the decisions
of yours, of your Government.

Madam, 1 want to raise 'another issue
which is very vital to the State of Madhya
Pradesh that 1 represent here. 1 know
the hon. Minister also, before he went to
contest the Lok Sabha seat from Amethi,
represented the State of Madhya Pradesh
in this House and he¢ must bc equally
concerned with the poverty of States like
Madhya Pradesh, Bihar and Orissa who
do not have much in their hands but a lot
of wealth underneath their lands and they
get money only from il extraciicns out
of their lands. What do they, get as roya-
Ity ? This issue of payment of royalties io
the States is a very vital issuc. Alfhough
it may not he the direct resporsibility of
the Minister of Petroleum, since some
other semior Minister of this (iovernment
are sitting here, I am surg they will
understand what 1 am trying to say and
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the issite of royalty and the principle invo-
Jved in it are very, very important issucs,
Here they are gcoing to decide the royalty
of the mineral oil but there are other
minerals to which  royalities have to bc
paid. In order to ilustrate my poin!, I
will just give one example, iron ore, which
has 60 to 65 per cent ferrous content. The
export pricer of this iron ore is $30 per lon.
That means, about Rs. 600/- per ton.
What is thc royalty that is given to the
States 7 Ounly Rs. 10/- per ton, that
means, the State gets 1.66% oniy. I am
very happy thac here is a grcat Minister
who thinks that this royalty could be to
the tune of 20%. Thes: Stales have to
be given more. '

Madam, as far as the issue of Centre-
State relations is concerned, [ would like
io know why this Government does not
take a policy dccision in the matier of
royalty 1o be paid to the States like Ma-
dhya Pradesh, Bihar, Orissa,  West
Bengal—the poverty belt of .India—keeping
in view the past injustices and. past inequa-
litiess done tc these States. Their entire
ecconomic development depends largely on
the decision of this Government in regard
to the rate of payment of royal!y which
these State Governments would ger to the
mineral wealth that is extracted from their

lands. 1 want to make this plea to the
Government af this time. 1 wish to re-
quest the hon. Minister of Petioleum to

let the Prime Minister know, the other
Ministers know, that there is a need to
decide this royalty issue. And, Madam,
let some principle decide what kind of
royalties would be given to the Staies and
let there not be any frec or arbitrary deci-
sion. 1 arn sure that if this Ministry ac-
cepts these suggestions, it will find that
the States deserve to get a higher royalty.
And, then, whv only in minera! oil ? Why
not on other minerals also ? This is my
request,

There is ocpne more point which, 1
think, is very much important and which
is also a political issue  thar needs to be
discussed on un intellectual plane. But I
am not criticising the Minister for this.
But I am trying to take a total and collec-
tive view of this. This Government of
Shri P. V. Warasimha Rao is talking of a
free market and a free economy. Now,
this freedom is allowed only to the world
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forces or you are willing to give this free-
dom to the States also ? Would you consi-
der this proposal that instead of the Cendral
Governfment arbitrarily deciding the ques-
tion of royalty fxation, vou give the
freedom to the Siates ? And, as per the
currents of the free market and depending
upon the supply and demand, let the
States decide their own royalty. The mar-
ket forces arc not generated by the Gove-
rmment of India alone. Now the
Government of Tndia has tlie sole autho-
rity to fix and pay royalties to the States.
But, under the new system, royalties will
come from the international gaints who are
buying iron ore and so many other things
which the States are having. Why doss
the Government want to act as a middle-
man or a broker or whatever it is to
decide the royalties ? If you are thinking
of freedom, give that freedom to
States and let them interact directly with
the international market and take the price
that they can extract from them. It wifl
be good for India and it will decentralisc
the power which again is another slogan
of this Governmemt and it will give power
to the State Governments so that they
can make their own efforts to improve the
quality of life of their people. It will also
reduce the workload of the Government
of India.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) in the Chairl

'Sir, though there is the point of Centre-
State relations in what 1 am saying, sy
concern is that there is another mmportant
principle 1nvolved and it is this : Has the
Central Government used this- power of
royalty fixatioh as an instrument of poli-
tical leverage «nd patronage ? Sir, we are
passing through a new phase. There was
a time when ong party was ruling at the
Centre and also in the States. Now, diffe-
rent political - parties are ruling in the
 States and vet another party is ruling’ at
the Centre. Communists Lave still “got
control of two States, the Janta Dal has
got two States and the BJP a'so had con-
trol over four States. So, the people of
Todia have decided that they - will give
chance to differcnt political parties to show
their administative acumen and" try their
policiss of adminiztration and governance
in -differsnt  ways.
there was a ' different party at the Centre
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and Congress(I). Governments in different
Staies. So, the politics bas to change guali-_
tatively and suclh, laws, such provisions,
under which the Central Gcevernment can
use royalty issue as an instrument of poli-
tical leverage or patronage must go, and
this is the reason for my disapproval.

Sir, since the time is shott and 1 had
promised the :Depaty ‘Chairman before you
occupied ‘the Chair that T would be brief,
[ would leave the other points to be made
by the other honourable Members. But I
am sure that the honourable Minister will
give answers 1o the points that I have
raised.  Some cof them arz very practical
and some of them are, of course, on the
inteliectual and theortical plane of
politics. But this couniry has to take
decisions on these vital issues and if
we can satisfactorily resolve thesg issues,
we will certainly help in buidling a new
and better India. Thank you, Sir.

THE MINIS’FER OF STATE OF THE
MINISTRY OF PETROLEUM  AND
NATURAL GAS i(CAPT. SATISH
SHARMA) : Sir, 1 beg to move :

“That the Bil! fu:ilther to amend the Oil-
fie'ds (Regulation and Development)
Act, 1948, as passed by the Lok Sabha,
be taken nto consideration.”

Sir, royaltv in respect of mineral oil is
payable under the rrovisions ef Section 6A
of the Oilfields (Regulation and Develop-
ment) Act, 1918 and the Petroleum and
Matural Gag Rules, 1959, made thereuader.
The Government had last revised the rate
of rovity for crude oil for the period
1-4-1987 to 31-3-1990 t¢ Rs. 314 per
tonne. At the same time. it was decided
to sot up a Commiltee to examine the issue
of fixation of the rate of royalty for the
period beyond 31-3-1990. Accordingly, a
Committee hcaded by Shri V. B. Eswarn,
This Com-
mittee submitted its report in October,
1991.

Sir, in ‘the meantiine, the Governmenrts
of Assam and Gujarat had been represen-
ting on the adeamacy ot the rate of
royalty.

Sir, royalty or crude oil according to
the Act is to be calculaied on the actual
well-hwad price of crade il ‘paid to pro-
ducing comphnies, However, the Govera-
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ment did not raise the price of crude il
payable to thie ONGC and the Oil India
Limited until 16th Sepieinber, 1992 when
ithe price was roiced from Rs. S68 per
tonne to Rs. 1506 per tonne. Re. 1506
per tonne was the weighted average cost of
production plus reasonable return for the
three year period 1-4-1990 to 31-3-1993.
Fowever, sinca  this price was not given
with effect from 1-4-1990 royalty on this
price could nat be calculated from that
date. Royalty calcuiated at this rate had
worked oot to Rs. 481 per tonne wnd the
agreement itached with the repieseniatives
of the Governmenls of Assam and Gujinat
was thap the Governmenl of India wonid
fix royalty for this period ai this level.
To give effect to this decisicn, the Govern-
ment would have to exceed 20 per cent of
the actual price paid to the producing com-
panies.
tonne woulld amouni to 24.52 per cent of
the weighted average of the sale price for
crude oil actually paid to producing com-
panies. Hence, an amendmznt was neces-
sitated in Section 6A of the Act' to provide
for this higher rate ¢t payment of royalty
for the period !-4-1990 te 31-3-1993 as o
one-time measure.

Sir, the State Governments of  Assam
and Gujara!, Loty ol wihich were iacing @
severe resoutce problem. were pressing the
Government of India to take an imme-
diate decision regarding fixation of the rate
ol royalty oa crude cil and also to pav
immediately the: arrears of rovalty due to
them for the period 1-4-1990 to 31-3-1993.
Since this payment could be mule legally
to the State Governments only by making
the necessary changes in lJaw and since the
Parliament was not In sesston, it besame
necessary (0 nremulgate an Ordinanc:, and
the Oilfields (Regtilation and Development)
Amendment Ordinanze, 1993 (19 of 1893)
was promulgated oan  30-1-31993 cmpo-
wering the Central Government to enhance
the rate of royalty payable in respect of
crude  oil  gwoduced during the period
1-4-1990 to 31-3-1993 to 24.52 per cent of
the sale vrice of crude cil at the oilfieds
or the oil well-heald, as the case may be.
Accordingly, the rate af royalty for this
period was lixed af Rs. 48] per MT of
crude oil.

Sir, a Bill cailed the Qilfields (Regula-
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1993, (o replice the Oilfields (Kegulation
and Developmeni) Antendment Ordinance,
1993, was wtroduced in the Lok Sabha on
1st March, 1923, and has beea passed by
the Lok Sabh ou 22nd March, 1993

Sir, T would  yenquest the ITouse to
kindly take tiie Amehdrmeni Bill inte con-

sideration and pass the same.

The questions were proposed.

i saFATT EaN®T =4
(vsr) :o|y, W ST AT

wHr St ¥ g 4@ wmfEE § saa
fary #T T@r g AR Mo FT F A
G TE TS E AT S OHIWT HqF
femr 2, & SUF0 9@EgA wT I3
£ | wWgEy, qEUE gURRE FE
geEe O sy ww AT ST
a0 9% gHIT FEdl Wr 2 WT 39
qv ghon faame Y@ & 1 A w2
AT W% Wi=wed O qwed J F30
tfr Seaww FREr 1 fe av wa
g 99 ¥w a1 fE g @R asc
g® @1 W A AT ARIAH
wgT o7 ST FWS Fv fonE e
F fau i ofF AW gw amEa H
fe® At omg &1 ATEHd A FEd
gfF aft a5 g RO 7 fas
gE # @A Ay F Iww «
FH wET F oagl ¥ S AERe S
e & o ofud faer g, ST v
qHT § ST ATH TACET HT A
azrd F fau & g F I A
geut  F 9T A T R, v v
FETT wE At g% fSaEr "
i AT W AWT ANEY g Tl
Gt 0 Wil gt fewn, SEEr WE
HIT AL I G

qFaT, 9 1992 & T gred H
wF A G AT Wi S§E &N
qaT A1, |h ¢ gy, &1, 3T €
T §, Fg § ATTFD TEHL FAIHAT
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_ A i ga@e & o REC LU 1L

qT 1467, %7 1992 %7 9419 §—

“(a) What is the current rate of roy-
alty. on crude oil per tofine paid
to Guiarat;

(b) Wizther it js o fact that this
rate. to Gujarat is lower in com-
paiiscn to the other Sfaies;

(c) Whacther it js also a face that the
Cenirs bas not taken any decision
on this issue;

(d) The details oi cutsianding amount
of rovalty ‘paid to Gujarat during
the last three years;

{e) Whethct Eswara:1  Commiftee
Report has been sent to Guja-

- rat and whether it is ‘a secrat
report; -

(f ) Whether Government proposes to
fraine specific formula on ‘ernde
oi! rayaity; and

(g) What stepy are being taken by
the Government on royalty issue
for Guarag 2

WA, IAFT AAd WY I TR
fenr g1 IFFH g wgm w@ET E
fe ot ww TR §R I
FTHT ¥ AW W, 9w 9N e
A A1 qAUT F NG WE A
TE ISR, A0 e
Terfw quifared, prw SEE
emfades, @8 & ¥ firgw WL 7g

awt o are i der K, edtcem

FET A AT g ¥ I
@ | ,
wEw fafres I ged ARew
femrar | dffw S STIEE A wET
ot aftw wt S s e, @
q®r W & R St qerae &
SR AR CIEMIR L LA I L O
fewie &, =@ A oo = o@El ¥
oW E W A B aar
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& wied W BN @1 gue e
o for N & 2T mwge wwd
w§ wa¥ qwyw ¥ fAT 1988-89
% 112,59 WML 1989-90 W
127.55 ok € | ag wAEI A

. N A aTw Qo W wEd
1992 ¥ ot TR aTE 1989-90,

| O% 9 qoAg Wi a
g fr g W fewiv g,
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TS| 1 At tewie g A 782 w9H
T 1 AE ET T AT Me TAo
SfTo @to & &AM ST agT ¢ FH FT
W § % Ay fAFs A uR
HefaT (v F3F 7§ #AISE
wofr ot | AFw o g fEw g
ag 9gd 9 fegr mET ¥ ) qGCA A
F£ dFas e & FIT qTET 9T oY
fad g\ @ ag Fgar Jgar g fF
fsigm @9 FuF 9,  TEdERe &
qrE HIET & JaAr ar § g, SHE
SOTeT WA giWU 1 I9AT TERd T
g7 F1 el fAw W F owWrw
Fgdl g § {7 99 7w oag  faw
&0 € W WU FA FE AW A
T WA A FHY FF 3 I, TFAH
R WwOd & W 1 31 "
1993 *i ITHT 99 @H & Wl g
zofag a8 faa @@ g S§ g
iife wF T oA a9 @ g
wT A R | ¥ A we
gafar @l ST W@ | AfFT S
TIq@ AT § A THAT FT AT
famar g1 JUET AR I ATF AT
=ifgr | ST HASHE WA TRl
FaR # @d § F8 AF g Agq
BT @ ¥HeHT g1 AfdweEmd
femiz a8 & fF @& Fa&r J3r
Fhe a3 AT foRe F gww & "R
AZH | F9H I A1 FB 8 ST
T T NI AT @ F T *
are et g fF T & @ faege
oI 21 W 8 | TN &’ uAg
g WE | T T W wWifgy |
T a9E ¥ Fg W g % A
ForT T AAFE THT 3 AR
1 @ &1 [ FE | JeEr
ToT O FE A AL A€W AG
¥ | fmw FHE AT S R
gEFT Al S=T I Ogre”w H gl
afan 1« dr wE feaie 10 el

[RAJYA SABHA]

Amendinent - Bill 1993
Returned

400

WERT & WA ST AR A IATAAT
aw fFar & IR A9 &7 B
AR #wAMF faw 1 fadg s

g |

THE VICE-CHAIRMAN (SYED SIBTEY
RAZ1) : Shr1 S S. Ahluwalia. He is not
here. Shri Vishvjit Singh.

SHRI VISHVIIT P. SINGH (Mahara-
shtra) : Mr. Vice Chairman, Sir, I am
greatful to vou for affording me the oppor-
tunity to support the Oilficids (Regulation
and Development) Amendment Bill, 1993.
1 would not, pormally, hav: gotten up
to speak on thiy Bill and & expected
that this [Icuse itself would not discuss
this Bill because this is a very innocuous
Bill. In fact, it is for the public good.
1 expected my good {riend Mr, Jain—
Dr. Jain, I am sorry— to support this

Bill. Instead, he came cut with a lot of
fallacious arguments and I think I

need to set the record quite straight.

The fact s, this royally is paid to the
States conceired and this is a major in-
crease in 1oyalty The Act of 1948 cate-
gorically lays down a ceiling of 20 per
cent. It does noi allow payment beyond
20 per cent anu the royalty earlier was
{ixed accordinaly. Once the Government
had decnded that the royalty would be
increased, the percentage of increase over
the previous royalty paid is 53.18 per cent.
Since the intvecase was 53.18 per cent,
this increase amounted to a tofal eventu-
ally coming to 24.52 per cent which is over
20 per cent. That is the nccessity for
tring this Ordinance and hence the Bill.
The necessity for bringing the Ordinance
was that the money bad to be paid to the
States.  The idea was to  disburse the
money to ths States before the 31st of
March, 1993, as soon as possible.

SHRI ANANTRAY BDLVSIHHANKER
DAVE : Woald vou yie!d for a sminute ?

This 20 per cent ceiling limit is oun a

weightage oi on the rate, on the price ?
SHRI ViISItvuI T P. SINGH : 1¢ is quite
cear. The cariier Act says : Not to

excecd twenty per cent of the sale price
ol the mincral ol at the oilfields ov the
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well-head, as the case may de, or enhance
the rate oi royalty in respect of any min-
era] oil more than once during any period
of three years. This is what original Act
says. It is .uitc clear from the Statement
of Objects and Reasons and there is no
ambiguity as for as that point is con-
cerned. ot us go a little farther.

Sir, this was the major increase announ-
ced by the Central Government. The As-
surances Committee had submitted ils
report. The Ministry processed those re-
commendations and immediately decided
that this mnwy' be done  Thercfore, the
intention of the Coentral Gova:nment was
to disburse the funds to the State Govern-
ments as soon as possible. That is the
reason why this Ordinance was brought
and row this Bill. So, the matter is quile
clear, and this does not mean that this is
a final pricc It is only up to 31st March.
Beyond this again, as has been done i
the past, it will be roviewed., Again
there is going to be a review. It is not
going to be the end of it. There is going
to be a review, there is 20ing to be ano-
there Committee. Again we will sce the
price and the Government will decide
accordingly. And this is only dealing with
the past threc years. This is an enabling
legislation.

Another point made by Dr. Jain was
why not allow the States to deal with this
matter thcmselves, ailow the States to
sell the woil or whatever mineral rcsources
they have themselves. Doesnt Dr, Jain
relise that in any kind of globa! market
there are huge cartels being formed ?
People get together to gain strength. We
are entrine the global market. The Furo-
pean Economic Community has got to-
gether. The US‘\ has got together with
Canada and Mexico to form one market.
You have got the OPEC. The oil pro-
ducing and exporting countries have got
together and farmed a vnion of their own.
If you allow the States to do it by them-
selves, they will suffer in the consequence.
There will be great sufferings. An irres-
ponsible Chie{ Minister of a State wi'l turn
around and sell thg mineral preducts of
the State as so.°n as possible. gettinp very
little mouney w the proc:s. The Centre is
there to guard the- interests of the people.
We, the representatives of the States, are
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States are safeguarded, the interests of the
people are safegaurded. Tt is a very irres-
ponsible suggestion that we allow the States
to do this by themselves. In the present
econoraic climate in the world, it is impor-
tant that we get together. Our late Prime
Minister, Shri Rajiv Gandhi, was trying to
get all our neighbouring countries together
under the bamier of SAARC and you are
wanting that we should be further disin-
tegrated, ‘that the States should be allowed
to do it on their own. T do not under-
stand that. As far as royalty as “political

leverage”—this wns the phrase by Dr.
Tain—is concerned, political leverage
againsi whom ? You sce, once you fix a

royalty, you have fixed it for all the
world : it applies to all the States who
are producing oil. in this particular case,
or other products in other cases where
the States are producing them. So, where
is the question of political leverage as
far as this is concerned ? How can you
pay less royalty to one State and more
royalty to another? *“Royalty” is very
clearly defined as a percentage of the
price. Sir, I frankly fail to see the
relevance of such vague and irresponsible
statements, especially in view of such a
legislation which is on the right lines
and which is purely an enabling legisla-
tion to allow the Government to pay
more money to the States.

Sir, we, as the Council of States ought
to unanimously welcome this and pass
this Bill immediately. Thank you, Mr.
Vice-Chairman.

SHRI M. A. BABY (KERAILA)
Thank you, Sir, for giving me an oppor-
tunity. I am-also in the same dilemma
as Dr. Jain, that when the Minister
moves his maiden Bill it is really difficult
to oppose it.

So far as this particular Bill is con-
cermed, my opposition is to the way in
which this Bill has been brought—first
promulgating an Ordinance and then
bringing a Bill to legitimize it through
legislation. Now this has been brought
here as a Bill. This is one of the rarest
of rare occasions when an Ordinance has
been issued for a right purpose. Gene-
rally. Ordinances were being promulgat-
ed .to put more burden. on the people,
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but: in this particular case it was to rush
some share to the States by way of
dividing the royalties. Therefore, the
overall content of the Bill I do appre-
ciate, but the way in which this Bill has
becn

brought here, after promulgat-
ing an Ordinance, 1 have my serious
reservations about il. Some parl of

that has already been dealt with by my
hon. colleague, Dr. Jain, but the main
disagreement I have is that the provi-
sion for the promulgation of Ordinances
has been incorporated in cui Constitution
only to deal with extraordinary situa-
tions. But what is happening now is
that every now and then the Government
is taking recourse to promulgation of
Ordinances, We know when a session
of Parliament starts and when it ends.
By and large it is well known as fo
when the Budget session starts and when
it concludes, when the Monsoon session
starts and ends; there would be changes
only of a few weeks, if not a few days.
Therefore, the Government should plan
its agenda well in advance and properly
as to the issues on which legislation is
required. So, if the Government does its
homework properly, then only, on the
rarest of rare occasions the Government
would be forced to take recourse to the
unpleasant exercise of promulgating Ordi-
pances and later on coming to Parlia-
ment. I wish that at least for future
the Government would take note of this
factor.

Sir, as has been rightly pointed out
by another learned colleague of mine,
Shri Vishvjit P. Singh, this Bill, in fact,
is to increase the royalty which would
go to the States. Therefore, T appreciate
But what I would like to ask is
whether the Government would consider
similar enhancement or royalty in other
cases also, for example, coal. What is
the attitude of the Government? I
think that our States should be given
their legitimate sharc. This 1 underline
further because, Sir. we know that there
are many separatist, fissiparous and divi-
sivée tendencies coming up in different
parts of our
sions they raise some divisive slogans,
some separatist slogans, based on some
genuine

and also when their legitimate share is

[XATYA SABH]

country. On Many occa- ’

grievances of economic neglect, :
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Very easily there can be dissatisfaction
and frustration and exasperation as a .
result  of that, which can be fanned .
among the people. I do not want to refer.
to  the arguments of the Jharkhand Mukti
Morcha or some other movements.
Therefore, the Centre, by its action, not
Tust  through its words, should present
itsell.  ns being highly legitmate in taking
carc of the interests of the States, distri-
buting legitimate shares to different
States. Therefore, I appreciate that the
hon. Minister has come forward with this
proposal for enhancing the royalty
though this is only in relation to crude
oil  and mineral oil. I hope that the
Government will also take care of other
natural resources such as coal and other
deposits.

Only for the sake of the record, I would

just correct what Shri Vishvjit Prithvijit
Singh has said. “OPEC” does not stand
for  “Oil Producing and Exporting Coun-
tries.” “OPEC” stands for “Organisa-
tion of Petroleum Exporting  Coun-
tries.” This is one coitection to put the

record straight,

Another point I would like 1o raised
is in relation to the general approach
of the Minister of Petroleum and Natu-
ral Gas, though it does not come strictly
within the purview of this Bill. There
are efforts to privaties totally very high
profit-making firms such as the ONGC.
There are proposals for inviting foreign

firms also to this field. I feel that this
would be highly objectionable. These
are our natural resources which should

be protected . There are any number of
firms, and our own scientists are capa-
ble developing our oil-fields and
other natural deposits. Therefore, the
thrust should be to promote and develop
our own research and development so

of

that without relying on foreign companies
and foreign firms we would be in a
position to explore the deposits that
are available in our country.

With this observation, T generally sup-
port this  Bill which is meant for taking
care of the intcrest of the States.

Thank you.
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THE VICE-CHAIRMAN {SYED
SIBTEY RAZI): Mr. Narayanasamy.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI MARGARET
ALVA) : There is a statement at five
o'clock

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI) : 1 have only there more
speakers on this Bill. So, if the House
agrees ....

SHRI V. NARAYANASAMY
cherry) : Yes, Sir

(Pondi-

THE VICE-CHAIRMAN (SYED SIB-

TEY RAZI): ....we should take up the
statement just after the Bill is disposed
of.

SHRI V. NARAYANASAMY : Clarifi-
cations. ... (latcrruption)

THE VICE-CHAIRMAN
SIBTEY RAZI) ; T would like to inform
the House of the position. After thal
we bave another stalement at 5-30 p.m.
So, in continuation we will take up the
two statements, if the House agrees.
There are two, three speakers more. All
the speakers have cooperated. They
are taking less time. So, I think, if the
House agrees, we should take up the
statements later on.

(SYED

SHRI V. NARAYANASAMY : Yes, Sir.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Okay. Yes, Mr. Nara-
yanasamy.

SHRI V. NARAYANASAMY : Thank
you, Sir, for giving me this opportunity.

As the young and dynamic Minister
cams to take onver the Petroleum ond
Natural Gas Ministry, we expected a
lot of improvement in the Mimistry, and
dowly he is improving the system.

Sir, in our House, hardly do we get

an cpportunity to discuss the Depart-
ment- of Petroleum and Natural Gas.
Now the Bill bas come. During the

Question Hour only hon. Members used

to. put questions, and the Minister used
to reply. But we had no opportunity
in  the last three, -four years. to discuss
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the Ministry of Petroleum and Nafural
Gas.

Sir, this is.a simple Bill. T support thc
Bill. The purpose of bringing this Bill is
to increase the royalty to 24.52 per cenl.
as demanded by various States.

Sir, it has been grievance of various
States like Assam, Maharashtra, Gujarat
and various other States that for the
crude oil that was being taken the royalty
that has been fixed by the Centre was mea-
ger and that, therefore, the Government
should increass the rayalty. Our previous
Prime Minister, Shri Rajiv Gandhi. and
thereatter our present Prime Minister nlso,
gave an assurance to the people of various
States from which the crude is taken, that
we wonld increase the royalty. On the
basis of it the Bill has been brought. In the
system as far as the Petroleum and Na-
tural Gas depariment is concerned, a lot
has to be done. First of all the crude Pro-
duction in this country is getting depleted.
No doubt, the Minister is taking a keen
interest in this. Crude reserve was more
than 47 million tonnes. It came down Lo
37 million tonnes and is  likely to go
further down to 32 million tonnes, because
the wells are being over-exploited, and
no further wells are being drilled io
order to increase their production. In the
southern sector, plenty of oil is available
at the Godavari and Cauvery basins. A
Russian firm was given the charge. It bad
been oing the dril'ing work very well
Thev completed the  drilling successfully
in some of the areas at the Godavari and
Cauvery basins. Abruptly they have stop-
ped the work of drilling in those places. I
came to know that global tenders are be-

ing inovited for drilling operations in
various parls of the country and
the Government is going to have
it in the joint  sector. The hon.

Minister perscnally Icid the Press that at

more than 13 or 14 places drilling opera-
tion has to be undertaken. I would say
that is not sufficient. When we go 1n

for jo'nt venturcs, do it on a large scale.
In India there is every potential for the
crude being found out at various oil wells
in the country.

I now come to another aspect which is
worrying the people -of this gountry very



407 The OQilfields (Regulation

and Development)

much. - It is about flaring the gas . The
people want gas for industrial and domes-
tic purposes. but the Petroleum and Natu-
ral Gas Ministry is mnot drawing up
plans for their maximum utilisation.
When Mr. Krishna Kumar was the Minis-
ier, he gave a categorical assurance that by
1994 the loss of natural gas in this
country will be zero. Iwould like to know
their- action plan in this regard especially

in the Bombay High, in Assam and also
in  Godavari and Cauvery basins where
a lot of natural gas is being flared. A

Yot of industries are also coming up in
those areas. The hon. Minister also knows
fully well that a lot of applications arc
pending for natural gas connection for
various indusirial purposes. But, wunfoi-
tunately, more than 60 per cent of the
gas that is avaijlable is being flared. That
is a national waste. This is the field
where the hon. Minister has 1o concenlrate
and see that gas is utilised and not wasted

and that the industry and other consumers
are able to mzke maximum use of it.
SHRI M. A. BABY (Kerala) : Mr.
Narayanasamy, what about the southern
gas grid ?
SHRI V. NARAYANASAMY : Right
from Bombay, Yes. The hon. Member

has rightly reminded me. This was the
question put before the hon. Minister for
his maiden reply on the first day. 1 reme-
mber the hon. Minister gave an assur-
ance that from the Bombay High up to
Cochin by connecting three or four States
a southern grid will be created.

SHRI M. A. BABY : Including Pondi-
cherry.

SHRI V. NARAYANASAMY : It should
be a time-bound programme. 1 don’t want
it for Pondicherry, because in Cauvery
basin they are getting it. 1 want the
Southern States which have been starved
of energy and natural pas to be given
sufficient protection by the Petroleum and
Natural Gas Ministry. As far as Gas is
conerned, there is a bureaucratic bottleneck

[RAJYA SABHA]

"been increased.

in the Ministry of Petrolenm and Natural
Gas. The industries are applying for allot- '
ment of natural pgas for their industries.
They get a very standard reply that there ,
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is no gas available and that they are not
able to satisfy their demand. They give
‘he same reply to everyonme while peope
know very well that the gas is available.
That kind of bureaucratic attitude has to
be corrected by the hon. Minister. 1
know the hon. Minister is capable of doing
that. There should be maximum utilisa-

‘tion of gas for various industrial purposes.

When the liberalisation of the cconomy is
being brought about, the Petrolenm and
Natural Gas Ministry should also bz libe-
ral. They should also help the industria-
‘ists to make use of the natural gas This
is what I wanted to submit before the hon-
Minister.

Sir, today the hon. Minister has replied
in this House about the amount of foreign
exchange which we are losing on account
of importing crude oil. Therefore, the
area which the hon. Minister has to
consider is proper use of petroleum pro-
ducts in this country. That is a very
important aspect about which the hon.
Minister is also very much concerned.

The number of vehicles on the roads
are increasing by leaps and bounds. For
importing petroleum products, we are
spending a lot of money. We should
encourage development of alternative
sources of energy so that our dependence
on .petroleun products can be curtailed.

In this vear’s Budget, allocation of
funds to the Ministry of Petroleum has
But within the available
resources, they have to . generate their
own funds. ;

The hon. Minister has announced that
private companies will be allowed to
import I.PG and other petroleum pro-
ducts because of the foreign exchanee
constraint.. It is a novel thing. I wel-
come it. After liberalisation of the eco-
nomic policy, Government is not in a

_position to spend more money for getting

the
allow

petroleum ~products. 1 welcome
decision of the Government to
joint venture companies to import LPG
and other petroleum products into this
country. But I want the Government
to be very, very careful in that. They
should monitor those companies which are
coming over here. They should find out
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their credentials as to how they are go- ;
ing to use it and how they are going !

to supply it to the consumers.
ing system should be perfecl. A lat of
criticism has come from the other quar-

ters, especially from the Opposition
side. I hope the hon. Minister will look
o it.

SHRI SUKOMAI. SEN Sir, the
statement will never come before
6 o’clock.

THE  VICE - CHAIRMAN (SYED
SIBTEY RAZI) Mr. Narayanasamy,
please try to conclude.

SHRI V. NARAYANASAMY 1 am

coming to the final point. Mr. Sukomal

Sen did not. ..

You have

SHRI SUKOMAI. SEN
taken fifteen minutes.

SHRI V. NARAYANASAMY : |
not going outside the subject.

am

VICE - CHAIRMAN (SYED
SIBTEY RAZI) Let him speak. The
Chair is concerned about the time. We
have already agreed that the statement
will be taken up affer this Bill is dispos-
ed of ...(nterruptions) . ... Don't inter-
rupt like this.

THE

SHRI SUKOMAL SEN : We are con-
cerned about the statement.

THE  VICE - CHAIRMAN (SYED
SIBTEY RAZI) I have taken the
permission of the House to dispose of the
Bill first and then take up the statemnent.
You were nol there at that fime.

SHRI SUKOMAIL. SEN 1 was very
much here.

THE VICE - CHAIRMAN (SYED
SIBTEY RAZI) Mr. Narayanasamy,
please fry to conclude.

SHRI V. NARAYANASAMY : 1 am

coming to the final point. There is a
problem for registration of LPG connec-
tions to the consumers in the country.
The waiting list for the LPG connections
is increasing. The Ministry of Petroleum
it not able to meet the demand. Even

Monitor- |
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o) t.hc ‘raral areas also !h’eré is a demand
for 'LPG connections. The Ministry of
Euvironment has ordered not to cut the
trees for fuel purpose. The people have

to go in for LPG connections only. The
dealers have stopped regis‘ering new
conswmners. The only persons whom they

can approach are the Members of Parlia-
ment., Now MPs are the only targefs
for the consumers today. We are entill-
ed to sanction only 48 LPG connections
in the whole constifuency, whether it is
a Lok Sabha Member or a Rajya Sabha

Member. The dealers are also advising
the consumers that MPs alone will be
able to get LPG connections. Now our
prablems have increased. Earlier it  was
not so. I will be very happy if the
hon. Minister announces today on the
floor of the House that a Member of

Parliament will be entitled to give 100
LPG connections so that we will be
able to safisfy the demands of the people
of our constituencies.

With these words, I support the Bill
and conclude.

SHRI BHADRESWAR GOHAIN
(Assam) : Mr. Vice-Chairman, Sir,
although I am an Opposition Member, I
am supporting this Bill, but with =&
condition. It is said that it is a stop-gap
arrangement. This practice should be
stopped and permanent settlements should
be made in regard to the increase of
royalty. Digboi, the seat of the AOC
headquarters till recently, is the place
where the Britishers discovered oil in the
earlv part of the 19th Century. Then
came the Oil India Limited. When oil
was struck at Duliajan, came the ONGC,
Oil was then struck at Sibsagar, Lakwa,
Galeky, Sadupather, Golaghat, ctc. Now
the ONGC is a gigantic establishmen!
and its exploration network is steadily
expanding. Since Assam produces a
large ratio of crude oil, we are demand-

ing an increase in the oil royalty. |
submit that the present increase of
24.52 per cent is not at all sufficient.

There was an agitation in Assam in the
last decade. The demand for cn increase
in the royalty was part of the agitation.
I would like {0 submit this for the consi-
deration of the hon. Minister who has
takep charge recently. This problem of
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oil royalty should be set at vest. A | This should be and must be considered

permaneni set'lement should be given to
us so that we cannot and need not agitate
in this regard.

I would like to make a few submis-
sions on this point. Earlier, 1 wanted
to raise this matter through a special
mention. - 'But as, probably, the Chairman
did not permit it, T could not raise il.
The matter is a very serious one from
the point of view of Assam. Recently,
an advertisemenl has appeared in news-
papers inviting tenders for operating and
maintaining ONGC-owned work over rigs
primarily in or -around Rudrasagar,
Lakwa, Dimulgaon, Lakhmani and
Galeky in Upper Assam. Strong public
resentments have occurred due to this
decision of the Government to privatise
the oilfields at the cost of national
interests, Probably, this decision, taken
by the Government or the ONGC, was
at the behest of some big companics,
either Indian or foreign. 1 wurge wupon
the Government and the Minister thal
this move to privatise the oilfields, rigs
operations and exploration of oil in
Upper Assam should be stopped forth-
with. I further urge upon the Govern-
ment to reconsider the decision and to
direct the ONGC not to float any tender
and to cancel the tender notice issued
already, immediately, in the interests of
the nation. Otherwtise, the ONGC
workers’ Association and the people of
Assam will be compelled to oppose such
a move by the authoritics. Further, as
Mr. Narayanasamy has pointed out, our
heart burns when hundreds of thousands
of cubic metres of natural gas are flared
in Assam. Sir, I would like to have the
attention of the Minister.

THE  VICE - CHAIRMAN
SIBTEY RAZI) : Yes.

(SYED
You carry on.

SHRI BHADRESWAR GOHAIN : In
Upper Assam, there are rows and rows of
zas flaring up like street light poles. Our
heerts bura when we see= the natural gas
flaring like wild fire. Some g2as-based
industries should be allowed !0 be cstab-
lished there either from the Government
side or from the private sector so that
we do not see natura]l gas going waste.

by the hon. Minister. Thank vou, Sir.

M ST W WR (TATA) 7
T ITEATE WEIRA, AT AR
St 7 78 quw faw @5 F awA
™ g, /AT § W@ F@T g O

.

qEAE FT@T§ |

wRIey, 3w ¥ 7T gy Al o=
afas gen g, wgw a1y g A fa=w

- AT F1E WY T TERT TG T A
2 zofduw gl F g #OgwEI

w, gfrn faf &, & + Tafw g
o} Tafay § FEad Ty q9g §
AIH AHA W@AT QAT § | WG,
1989-90 § I gHIT Fr AL F
qTSFA 9T 9§ 34 Wfew a 91 SAfw
o9 91-92 ¥ faks 30 Mfer et @
™R T g I SyeFeT ¥
frae W1 @ & #IX S g g9
fuivg Sz 84-85H 70 qTHE 4T,
ag W 1990-91 # 56 TWE WK
1991-92 § 50 TET @ T |
Tq TG euTa I T e T
ST @ &, Afe ImE &7 S AR
g T A1 @Y § | 39 A< fewie UF
qoeTy & 919 A STCF A9 § 9F FEar
AT W | 3 Y AN arh e sy
i dromodte Fga €, a7 FTH! AT AT
grar &) WERm, gW W ¥ Wi ¥
oo FT | & Wi g TR
THAIT 11 TEE QAT L AT
HIH HIEAH q AW JaAlS(l § FEAT

AT fF g F LG A

froEe @ & 3w &7 Frer grf ag=r
TFATE FiE gAY 7 sefeguw qifa-
| St qATET & 9wl WU &
feg, seR ggem @ & faq gw
gl ¥ AR I FIW I TgA
oEEE §
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sgtEn, 22 WAl & AR A
TEAR 20 T QY §, A{FA HAL
gW WA 36 7 T JIET LA
AT AW { Tgw WA
9TEAE g9 13 T 970 &, ST F
7 1 g g AT fRdfea 1 wa
qTo o % FH 4 FAT 92T E1 &
a@ - ga T TS T Wl
W@ & oI A1 FATQ S FAAiedw
& ?, ITAT FTH HAC AT | T
fan & w9F Frow AR A FAT
agw f5 gwmo W dew oEnEA
FAIAT ¢ MF 1970-71 § 22 9T,
1980-81% 4691, 9 92-93 ¥ IY
45. 5 1 D wy M A ux faar +
FramETe & T & WK ZEH &1
fireraT @ § 39 3w fafaq &
wgea, st gare #5 anfaat 7
fr #g1 fF AN dq T ST FET A9
1 @re, 98 1991-92 % 11 fafwas
Fgfas dtze 41 AT 1992-93 § 7
fafe Fgfas fex dw w@wC T8
ZEL THT AL HEH @ &
Koz | g muAr Sfes Fe TR
FeET afgy, freneas f1 dfafad
1 g AMET HIT AR AV TASAT
FAAGE §, IAH AL F I SATA [0
arfen arfs 389 = Yue AT T
2 99 9T SUET AL A 1| ag SgRy
gatfaa 721 3@ qe ¥ F fedw W
72 s 9, dfFw " AaE
MEAq § FRONT AGSE § 7@ 9K
T qer g -

How many oil blocks have been allotted
1o private companies so far ? India is
supposed 10 have crude oil reserves. Some
tax concessions are to be given if private
investiment is to be attracted in oil fields
development. Is it a fact that out of 72
blocks that were offered during the fourth
round of o] bid, only 13 have been clear-
ed ? The response is not encouraging.
There js no comprchensive policy adopted
by the Government.
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9, W A X eI ¥ oA #
FEAT TG, FF fF FF safoot gark
FEgriagy § IorE §1 7 ag FATAFW
fF 1 gX & gA A a@t F o o,
g & |E, wafs gz qaem § FTE
g @ |l g W agi i9 37 vafwy
W & aras@ & I9UW H, fewm WE
# i e AT guE ) FEi-a
gart o dto & graC @yw W §,
Afed I agt 9 T faw g

a3, FH-7+ gAR FET 97 FAG
12 gfw T agET T E, W I
Wt 12, 5 yfawma 9518, 399 o @
FA RN FTH! AqT(Eq 31 et @ 4
M X ATH WTeAH ¥ AT TG
f& —

414

The price of gas should be fixed on the
basis of the thermal eguivalence of the
pitched value of coal.

A%, AT F A RE HE § HA
1 71T €, I A F qO FE
F faq gam oy |4t oY (At
Frforw w461, QT A 2 @A Y A
getg F@r g 5 o qqaa 1 A
frerar anfge, I8 - fasem ) ==
Ul F 19 F 79 a9 Fi ggIq war
g F% 3@ gAvEHT § gk 39 feare-
Hz 1 FIGT gfaem gHr | oFaqrR |

DR. JINENDRA KUMAR JAIN
{Madhya Pradesh) : Sir, 1 am thankfu) to
the hon. Members who took part in the
debate. Many important po.nts came out.
Some of them were directly linked to the
subject. Although some suggestions made
by some hon. Members might not appear to
have a direct relevance to the subject of
my Resolution or the Bill, al} the same,
these were considered views expressed by
the hon. Members of this House. 1 am
grateful to them for expressing their views.
As 1 said in the beginning, Sir; 1 have my
personal reasons—and I  know that the
Minister is new but is a sincere man, I
hope that he will seriously consider al] the

. suggestions that have emerged during the
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discussion and as a mark of respect to him
and considering that I must conglatulate
and welcome him and give a goodwill ges-
ture, I am happy to withdraw my Reso-
lution of disapproval. 1 thank everybody
once again for having responded to the
debate which I had initiated.

THE VICE-CHAIRMAN
TEY RAZI) : Thank you.

(SYED SIB-
Manftriji.

THE MINISTER OF STATE OF THE
MINISTRY OF ®PETROLBUM AND
NATURAL GAS (CAPT. SATISH
SHARMA) : Sir, I would like to thank the
hon. Members who participated in the dis-
cussion and gave valuable suggestions.
I would like (o briefly reply to the issues
that emerged during the discussion.

My friead, Dr. Jain, for whom [ have
the highest regard came up with some
poinis. One of them was tha; the Govern-
ment had accepted the recommendations of
the Eswaran Committee but found that it
could not implement them without change
in law and hence Parliament was taken for
granted and an ordinance was issued. Sir,
the Government accepied the recommenda-
tions of the Bswaran Committee only with;
modifications. In fact, the recommenda-
tions of the Committte would have ctitailed
much greater changes in the law. The Go-
vernment wanted to achieve the objective
of having a reasonable increase in royalty
on crude to the States with minimum cha-
nges in law. Nevertheless, certain provi-
sions of the law required to be amended
and the State Government of Assam and
Gujarat were facing a serious crisis of re-
sources and they were pressing for im-
mediate payment of arrears of royality.

This could be done only by issuing
in ordinance. Therefore, 1o  baill
out the State Govemmenis oul of

the resource crunch, the Government was
forced to come with an ordinance, Sir.
The second pont that Dr. Jain
brought out was whether the incremental
burden on account of the royaity would
be shared by the consumer. No, Sir. The
consumer will not have to be burdened
with this. I can assure Dr, Jain that. Hon,
Mr. Dave had brought out a point. He
wanted to know what the rale of royalty
on crude oil paid to the Gujarat Govern-
ment was and whether this rate was lesser
than those paid to other States. Another
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point that he raised was if a copy of the
Eswaran Committee Report was being
given to the Government of Gujarat, The
tate of royalty on crude oil is the same
all over the country. All the producing
States are paid the same rate for the crude
oil produced. For offshore production of
crude oil the royalty is paid to the Central
Government. As far as giving a copy of
the report to the Gujarat Government is
concerned, it may be pointed out that this
was a Committee appointed by the Central
Government to advise it in the malfter.
The Committee had considered the views
of the State Governments including Gujarat
Government, The report of the Committee
was under the consideration of the Govern-
ment and, therefore, there was no ooccasion
to give a copy of the report to the State
Government. Daveji had also mentioned
that injustice had been domne to the States
of Gujarat and Assam. It is not true that
injusticc has been done to Gujarat and
Assam. This Bill will provide for a hefty
309 increase in the rate of royalty oo
crude oil and substantially increase the
revenue of these two oil-producing States.
Hon. Mr. Baby had mentioned that the
way in which the Bill had been brought
after the promulgation of the Ordinance
was objectionable though there was no
objeciion to the contents of the Bill. In
this case, the Ordinance had to be issued
to make immediate payments to the various
State Governments for the benefit of the
States, particolarly the Stales of Gujarat
and Assam where the Governments were
facing a severe’tesource crunch. He had
also mentioned that the legitimate interests
of the States should be looked after by the
Centre and the Government should enhance
the royalty for other minerals as well.
Well, Sir, the other minerals do not come
under my Ministry. The Government of
India has certainly the interests of the
States in mind and it was for this reason
that we had to issue an Ordjnance to make
immediate payments to the State Govern-
ntents. We have taken steps to enhance
the royalty in respect of crude oil. As far
as other minerals are concerned, no doubt,
at the appropriate time appropriate action
will ‘be taken by the Government. The
other point that Mr. Baby had raised wag
that privatisation of ONGC and other com-
i panies was objectionable. If foreign compa-
| nies, multinationals, are not invited we can-
| mot have progress. T may clarify that ONGC

SABHA|
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and other companies in he oil sector are
no: bewmng privatised. We omy iniend to
divest part of the equty of ONGC in
order " to raise more resources for this
crucial sector. The majority sharcholding
in <he ONGC and other o.l companies 1s
s.ill being retaned by the Government
and, therefore, Governmen: control will be
retained. Hon. Mr, Narayanasamy has
raised certain ssues, The first was why
drilling operations had been stopped in
the Cauvery and Krishna-Godavarj basins.
The second was that priva.e .nvestment
shouid be invited in a big way. The .hird
was what the act.on plan was for reduciion
of flaring of naural gas. Dnlling opera-
tions of ONGC are continuing in the
Krishna-Godavari and Cauvery bas.ns.
Sir, the activities of (he ONGC have not
been stopped. Priva.e investment has been
invited (0 supplement the ONGC's efforts.
We have inwvited this in a big way. The
fifth round offering 45 blocks has quickly
followed .he fourth round. D.scavered oil
and gas fields have also been offered for
developmenit.

Mr. Narayanasamy has raised a question
about the progress of sou.hern gas grid.
As lie wmenlioned, the standard reply of
the officers of the Ministry of Petroleum
and Natural Gas is, natural gas is not
ava lable, even .hough pgas is available.
This bottle-neck has :0 be removed. Sir,
the concept of gas pipeline from western
offshore to southern region has been appro-
ved in pr.nciple by the Government. In
our effor; to make available supply of
additional natural gas from the Middie-East
—1 also men.ioned in this House earlier—
we have signed an MOU w th the Sultanate
of Oman just a few days back. A sub-sea
pipeline 900 miies long costing 4.5 billion
dollars would be able to supply 50 million
standard cubic metres of natural gas per
day :o our country. When that happers,
it will drama:ically change the gas profil
of our country. I can assure you, when
that happens, we will be able to complete
the sou'hern gas grid earlier than the pro-
jected date.

Mr. Gohain has ment'oned about the
priva:isation of oil-fields in Assam and that
it should be stopped immediately. As 1

ment’oned earlier, the ONGC is not being ;

privatised. Some discovered fields have
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been offered for joint production.
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has this come abou: ? India does not have
the kind of funds, resources which are
required to intensify, on _he one hand, ex-
pioration and on the other hand, produc-
ion. That is why we are finding ourselves
ia a sitvation wherz we are not self-suffi-
cient in ol. You are all aware tha: this
is a mater of utmost urgency for the
country because we have to spend a lot of
{oreign exchange for exploraiion. The fifth
round of bids is going on and the end of
June is the last da.e. Of course, after that
it will be an ongomg exercise for explora-
tion for .he dscovered oil fields. We have
made a small beginnng. Twelve medium
iields and 31 smali fields have been identi-
fied. Private invesiment for joint sharing
has been inviied for these discovered oil-
fields for which the end of this month is
he last date. I am hopeful tha: the res-
ponse will be very good. This wil go
a long way 'n helping us to become self-
sufficient in oil.

Mr. Narayanasamy has requested for in-
creased quota of gas conmections.  Sir,
when I at'ended the first meeting of the
Consul‘ative Committee of Parliamen!, a
similar request was made. The members
of thz Consultative Committee said that as
they are a'tached o the M nistry of Petro-
lewm and Na.ural Gas they should be the
first ones who shounld have the benefit of
‘nereased quota. I agreed to that. I have
given them the increased quo.a. Mr. Nara-
yvanasamy_ I can assure you, I will defini-
tely increase your quoia also.

SHRI V. NARAYANASAMY : For all
the Members.

CAPT. SATISH SHARMA : To what
extent, I cannot say. Let me examine
that. 1 assure all the Members that T
will do it.

THE VICE-CHAIRMAN (SYED SIB-
TEY RAZI) : Dr. Jain has aurced to with-
draw the Resolution.

The Resolution was, by leave, withdrawn.

THE VICE-CHAIRMAN (SYED SIB-
TEY RAZI) : I shall now put the motion
moved by Shri Satish Sharma (o vote.

The question is :

“That the Bill further to amend the
Oitfields (Regulation and Development)
Act, 1942, 4s passed by the Lok Sabha,
be taken ;nto considération.”



4i9 The Oilfields (Regulatior
and Development)

The motion was adopled.

[RAJYA SABHA]

THE VICE-CHAIRMAN (SYED SIB-

"TEY RAZI) : We shall now take up clau-
se-by-clause consideration of the Bill,

Clauses 2 and 3 were added to the Bill..

Clause 1, the Enacting Formula and Title {

were added to the Bill.

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM  AND
NATURAL GAS (CAPT. SATISH
SHARMA) : Madam, I beg to move :

That the Bill be returned.

The question was put and the motion was
adopted

STATEMENT BY MINISTER

Investigations abroad concerning
Involved in Bombay blasis

THE MINISTER OF EXTERNAL
" AFFAIRS (SHRI DINESH SINGH)
Hon’ble Members will have \ seen
various reports in the media in India and
abroad regarding the course of investiga-
tions concerning suspects involved in the
Bombay bomb blasts case.

suspects

The External Affairs Ministry received
the information from ‘the investigating
authorities that nine members of the
Memon family, all Indian nationals, were
in UAE or Saudi Arabia and requested
us to seek the support of ths Govern-
ments to apprehend them and make them
available for investigation. The Ministry
took up the matter with the Govern-
ments concerned immediately. Our request
to the UAE was made before the
departure of the suospects from UAE.
Reports appearing in the media perhaps
cautioned the culprits and six of them
were able to flee just in time.

From the information so far available
with us, there is confirmation that six
members of the Memon family, namely,
Abdul Razak Suleman Memon, Smit.
Hanifa Memon, Yakub Abdul Razak
Memon, Smt. Rahin Memon, Essa Abdul
Razak Memon, Yusuf Abdul Razak have
flown from Dubaji to Karachi on March
17. We have sought the ccoperation of the

. Pakistan Government in locating these
‘persons and sending them back to India
for queét'idn"ing.’
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The suspects being Indian citizens,

there is every expeciation that all friend-
ly Governments will cooperate in tracing
such persons for questioning by our
investigating authorities. The absence of
any formal agreements with any other
country regarding extradition is no impe-
diment to international cooperalion in
regard to persons wanted for crimes such
as terrorism. I would like to add that
we have reccived a grcat measure of
cooperation from the friendly Govern-
ment of the UAE.

The criminal investigations are being
conducted by the investigating authori-
ties and are mot the responsibility of the
External Affairs Ministry except Wwhen
foreign countries are to be approached.

It is not advisable, while sensitive
investigation are in progress with the
assistance of some friendly countries, to
make any premature disclosure. We must
also give an opportunity for quiet diplo-
macy to work throngh the normal
channels. Disclosures and speculations
in the media are not the course Govern-
ment can adopt. It could be embarrass-
ing to the countries which are trying to
assist us. However, 1 wish to re-assure
Hon’ble Members that the investigations
arc being pursued vigorously in all the
quarters concerned, the requests for
assistance have been made in a timely
manner.

SHRI VISHVIIT P. SINGH (MAHA-
RASHTRA) Mr. Vice-Chairman, Sir,
I am very grateful to you for giving
me an opporiunity to seek clarifications
on the statement made by the Minister
of External Affairs. I agree with the
Minister in what he says, “It is not
advisable, while sensitive investigations
are in progress with the assistance of
some friendly countries, to make any
premature disclosure. We must also give
an opportunity for quiet diplomacy to
work through the normal channels. Dis-
closures and speculations in the media
are not the course the Government can
adopt. It could be embarrassing to
the countries which are trying to assist
us.” But I would like to poini out
that here we have a situation where one
of the horrific incidents in the history
of our nation has taken place where,
within a very short space of time, a large



